nt>
Title: Reported decision of the Supreme Court to transfer six cases relating to Gujarat riots to CBI.

SHRI BASU DEB ACHARIA (BANKURA): Sir, in the Best Bakery case of Gujarat the Supreme Court of India had
made an observation that the victims of the Gujarat carnage — in which 2000 people were killed and hundreds were
burnt alive - will not get justice in the State of Gujarat. That is why the Supreme Court has ordered that the trial in
the Best Bakery case, where 14 people belonging to the minority community including a minor were burnt alive,
should be held outside the State of Gujarat. ...(Interruptions)
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MR. SPEAKER: Nothing will be recorded except what Shri Acharia says.
(Interruptions) *
eqE Heled Al S, I8 |l ard TE 2 3y S|

SHRI BASU DEB ACHARIA : The hon. Judges of the Supreme Court have compared the Chief Minister of Gujarat
with Nero. ...(Interruptions)

MR. SPEAKER: He is referring to a Supreme Court decision. Will you not allow a Supreme Court decision to be
mentioned?

Shri Acharia, please be quick. Please finish.

HRIBASU DEB ACHARIA : When Guijarat was burning, when houses were being burnt, when hundreds of people
were being murdered and their houses were being plundered, the modern Nero was doing nothing to stop it.
...(Interruptions)

3eqE HEIRA 9 off, 3T et WA B
SHRI RAMJI LAL SUMAN (FIROZABAD): Sir, | am on the same issue.
MR. SPEAKER: How can you speak at the same time, | do not understand! It will not be recorded.

SHRI BASU DEB ACHARIA : The Supreme Court has ordered that CBI should inquire into six specific cases. The
court was apprehensive that victims will not get justice in the State of Gujarat. | demand that the Central
Government direct the CBI to inquire into those six cases as ordered by the Supreme Court and conduct a speedy
trial. The Chief Minister should be held responsible for the carnage and he should be tried for crimes against
humanity.

MR. SPEAKER: Shri Girdhari Lal Bhargava.
SHRI RAMJI LAL SUMAN : Sir, | am on the same issue.
MR. SPEAKER: | will adjourn the House and everybody will lose the opportunity.

Shri Acharia, you have made your point. Shri Suman, you can only associate. | would not allow you. Shri Ramiji Lal
Suman is associating with this.

* Not Recorded.

SHRI BASU DEB ACHARIA : The Chief Minister of Gujarat is responsible for these crimes perpetrated in the State
of Gujarat.

MR. SPEAKER: | have called Shri Girdhari Lal Bhargava. Shri Acharia, please complete.

SHRI BASU DEB ACHARIA : We want that Gujarat should not be repeated in any other part of the country. So, the
Chief Minister of Gujarat should be charged for his crimes against humanity.
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MR. SPEAKER: Shri Girdhari Lal Ghargava is raising a very important matter.
...(Interruptions)
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